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Hon'ble Mle2efSeds Ngqgi.,_‘_mg_g_r__&ﬂ

Nand Lal /0 ori Ghuntai, resident of iohalla
Khaipar near Bajraflg Bgli Mandir and Hatilel
Master, P.v. Banda (UsPe)

Applicgnt
By Advocate ahri V.a. 2ingh
o __obri 9.G. orivastaVd
Yersus.

1« The union of Ingdiag throught he Gener al Manayer,
Gentr al Koilway, Bombay Vel

2, The Divisional Kailway Manager, Gentral kgil-

way, Jhansi.

kespongent s
By advocate ahri ARit othalekal

Qb Eh A Vral)
By Hon'ble ML e9eKeds Naqvi, Member J)

shri Nend Lal has come Up with a
case that for the first time, he was employed
as Gagsual Labour in the year 1977 in Jhansi
division of Lentral Heilway ana was granted
t emporary status of monthly rated casual labour
(in short Mokt o Coloo) we€sfe 29.11.1985 and cON=

tinued as such upto 30.10. 1990 without even a

day$ break, £ill he was put off duty w.e.f.
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31.10.1990 on the ground of lack of General
Manager's sonction. lhe spplicant has 3ﬁ§b men-
tioned that his case far regular absorption @s

a Clags LV railway servant was screened along-

with sesveral others and the applicant was found
to,b% qualified for sukh absorption but because

he had started railway service while he was minor,
his case was referred to the General Mahayer, wentral
kailway, Bombay V.T. for hig formal senction, in-
spite of this role of his service, he was put oft
from the duty and juniors to him, have been Ireyul ale
ised and are working in the J hansi Jdivision of the
Gentral hablway. «gainst this allegea arbitr ary
gct of the a}%i§¥§ﬁ¥%dnq aiscrimingtion tLowaras

the applicant, he has come up beforg_tne Tribunal
for the direction to the aszf{:;gngo re-=instate
him with all consequential benefits and to regul er-
ise his services. [Ihrough the supplementary-

affidavit, the applicant has filed the seniority

) Ml Zomad :
1ist of casual labours and-effered that his name

finds placejat serial no.2l whereas juniors to
him, at serial no.39, 43 and 44, have been reg=

ul arised.

2. The respondents have contestea tne
Case and filed their counter=-reply in which it has
been mentionea that the gpplicant was ehyayed as
MooeGoho and utilised ;;;; vacancy as .[per d..i.
Jhansi letter datea 21.12.1985. aince there was

no vacaicy at Banda pepot to accommodate the
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applicant and he being the seniormost M.h.C.Li,

his services were utilised as Water-thghtening
khalasi. Vide another letter datea 07.8.90, the
applicant wa!:s advised that there was no vacancy

at Banda andft‘lte‘ was belng accommodsted as water-
tightening Khalasi upto 31, 10.19%0 ehd thereafter
his services would be termingted without any separate
letter. it ngs been menticned in the counter-reply

thet this notice could not be served upon the app=-

licant. 10 the counter-reply, the Iespongents have
Aovz he /- CL"’\IV\‘{M;'I- o STRE P‘L"

adnitted the fact and gdaROL-make ally Icply $O The
effect that the applicant worked as such as he men-
tionea 1n his application rignt frum the period

1977 1o 30¢10.19%0.

3s Heard the learned cvuhnsel for rival

contesting parties and perused the recora.

4, ‘ Ihe respondents have not specifically
JASK deiy
genleu jihe alleyed perioa during whieh tie applicant

Ieglnea in service of the respondents which is for
a Spah of about 13 years. [The supplementary affi=
davit through which the applicant has brought on
record that services of juniors to the agpplicant
have been regulerisea, nhas not been controverted

A7 hok popo by Elin (b ¥Ooul fos booce p2A
from the sig-e Of thne responuent.“ ~ lettler deted
24.1.1991, c0py of which hags been annexea as alile=2
10 the Usse, goes tO show tnagt the case of the

applicant was referred by w.m.t.{&w) Jhansi for

regularisation glongwith two others.
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S. with the above positivn 1n view,

1 find it a fit matter to airect the responuents

to consider the case of the applicant for regul ar=-
isation of his services within a periog of 3 mont hs
from the date ©of communicat ivn of this order «nd 2t
his services are found fit tu be regularisea, the
conseguentlal benefits in service be allowed to him.

NO Oorger as 10 costs.

Member (J)
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